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tLTHE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) According to information
furnished by the Delhi Administration, all the
students passing Class VIII are eligible to get
admission to Class IX in Government
Schools. Admission to Class XI is regulated
in accordance with the criteria laid down by
the Delhi Administration (copy attached as
Annexure) [See Appendix CXVI, Annexure
No. 120]

(b) No, Sir.

(c) Does not arise.]
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[ 10 DECEMBER 1980 ]

to Questions 138

Affairs of Khadi and Village
Industries Commission

1900. SHRI KALRAJ MISHRA: Will the
Minister of RURAL RECONSTRUCTION
be pleased to state:

(a) whether Government are aware that no
proper accounts are maintained by Khadi and
Gramodyog Commission in respect of the
grant allocated to it by Government;

(b) what is the amount outstanding
against various bodies payable to the
Commission till date; and

(c) what steps Government haw* taken to
recover the same?]
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ttTHE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) No, Sir. Khadi and
Village Industries Commission does maintain
proper accounts in respect of grants and loans
allocated to it by the Government and in turn
given by it to its various implementing
agencies viz. State Khadi and Village
Industries Boards, Institutions registered
under Societies Registration Act, 1860 and
Cooperatives. The Accounts of the Khadi and
Village Industries Commission are subjected
to detailed scrutiny by the Internal Audit
every year and also by the Com-troller and
Auditor General, and as per the statutory
requirements, annual

tt ] English translation.

[RAJYA SABHA ]

to Questions 140

accounts of the Commission — are
regularly prepared and laid on the
Table of both the Houses of Parlia
ment.

(b) The amount of loans outstanding
against various State Khadi and Village
Industries Boards, Institutions-arid
Cooperatives as on 31st March, 1980 was Rs.
222.86 crores.

(c) The loans outstanding against the State
Khadi Village Industries Boards are covered
under guarantee provided under the loan
agreement entered into between the Khadi ind
Village Industries Commission and ihe
respective State Boards. In so far as
Registered Institutions on the direct list are
concerned there exists a contractual agreement
between the Institutions and the KVIC and the
funds-are secured. Under Section 19B of the
Khadi and Village industries Commission Act,
1956, KVI Rules, Regulations and Loan Rules
under the Act the Khadi and Village Industries
Commission can recover the default amounts
as arrears of land revenue. The Internal Audit
Parties of the KVIC undertake utilisation-audit
also and amounts not utilised for the purpose
and unutilised amounts are required to be re-
funded to the Commission. The Khadi and
Village Industries Commission has a seperate
department for attending to the recovery of
loans under Section 19B of the KVIC Act.]

Drug Addiction among Workers of
certain States

1901. SHRI DHARAM CHAND JAIN:
Will the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that Government
have sanctioned some research projects to
examine the problem of drug addiction among
workers of certain States; and

(b) if so, what are the details ir this
regard?

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b) A statement is
attached.



